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Ney Delhi, this the 16th day of No warn ber,1994

Hon'ble i»hri 3,P« Sharrna, W0mber(3)

•J^hri Ajit Kutnar ,L,D .C,
Mil India Soil & Land Use Survey,
I Rl Building,Neu Delhi,

R/o 14, No,260,Sect or 9,
R, K, Puram,Neu Delhi,

By ttdvoca^|: Shri «.K, Bharduaj

1, Union of India
through the Secretary
Ministry of 'Agriculture,
Shastri 8havan,Neu Delhi,

>ppli!

2, The Chief Soil Survey Officer,
«11 India Soil and Land Use survey,

lARI Building,Neu Delhi, »«. Res iant

By Advocate : Dr, Sharafat Ali,Depar tmental Representative

0 R Q E R (ORAL) •

The applicant is uarking as L»D:,C, in

All India Soil & Land Use Survey,lARI Building,

Nau Delhi. The applicant was transferred vide

impig ned order dated 6,9,94 (A nnexurs *h*) from

Delhi to Ahmedabad Sub Centre,Ahmedabad in tha

same capacity in the exigencies of Govt, work

with immediate effect. Aggrieved by the aforesaid

order, the applicant filed this application on

19,9»94 and prays for the Quashing of the

aforesaid order on a number of grounds and that

the applicant may not be directed to be relieved

by the respondents.
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7 notice was issued to the respondants

snd in reply to the notice the respondents haye not
filed any counter to contest the relief prayed for
by the applicant. Or. Sharafat Ali^Soil Survey
Officer appeared in person and filed a copy of the

order dated 1.11.94 uhich is reproduced bslouJ-

♦*In pursuance of Ministry's letterNo.3-11/g4-3UC.Ill dt.27.10.S4^_th0
Transfer Order issued to ^ih, "jit
Kumar jLouer Div» ClBrkjOelhi Centre
vide tsis office order No3-4/91-
Aia/4772/9 dated 5.9.94 stands
cancelled.®
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The learned counsel for the applicant has a grievance

thcs k the respondents have not co nv/syed this order to

the applicant. However, the applicant who uas present

has b een called and stated that he has already joined

on the same post at Delhi Centre. Dr. Sharafat Kli,

• epartmental Ra prase rt at iv e also stated that the

applicant has joined after he hai Availed of the leave

and on the expiry of the aforesaid leave.

3^ In view of this, the spplcstion has become

infructuous. The order dstgd 1.11.94 is token on

Part.'A' of the file and shall be kept on record,
d irected

Parties are/to b ear their oun cost.
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(3.p. SHARMA)
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